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1.ORDER DAT 	17-05....20o2 

Applicant,ad EDBPM in1 uOhamnj DiStiCt 0 

was ccnvictd u/s.148,325/149 and 323/149 of the 

Indian Penal code and theLefcre,he was dismss. 

from .servic* v1ci Annure..1,dated 31-12 1-991. 

The Applicant carried the matter of his conviction 

to the Honble High Court of Orissa in Crl.Appeal 

NO. 98/91;which was decided on 13..1- 2001.On prusai 

of the Appellate Court Judgment,(Annexur2 

1 

it appears that the Applicant was acquitted on 

befjt of doubt.TheLeafter,on consideration of t2 

Ireprstation of the Appticant,he was reinstat5 

I to service,under Annure-4, dated 25-.6..2001. 	ieiJ 

he has oi ci.enid the waces for the intervin.q 
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pericds.In obedice of the said reinstatement 

ordez.,under Arinexure-4,dated 25-6-2001, the 

Applicant 15 presently continuing to serve as 

ED3PM.Aftei his reinstatement, the Applicant his 
, 

ØntL4under Annexuee 5, dated 15-10-2001) 

to the authorities to get the wages of the 

inteLver)ing periodg and it is the case of the 

Applicant that no action has yet been taken on the 

said representatjcn,at Annexure-5;4,,he has filed 

the presentOrigina1 Appliation for redress4d1 of 

his grievances. Since the representeticn,under 

Anriexure-5, dated 15-10-2001 is p&diry with the 

Respondents, this Original Application is prenature. 

HowveL, in the facts of this case, this case is 

disposed of with a direction to the Res.Ondents to 

consider the representation Of the AppliCiflt,Ufldet 

A1nexure-5, dated 15-10-2001 and pass appropriate 

Orders,within a period of six months hence. 

In the peculiar facts and circumstanc&, 

this OriginalApplication is directed to °e 

Regd. for statistical piçposes and a number be 

gi yen. 

Copies of this order alongwith copies 

of the Original Application alongwith its 

annures be sent to the RespDfldents,at the cost 

of the APPllcant) by Regd.POSt with AD. Advocate 

for the App1icnt Mr.Rath, undertakes to file 

the required postages by 24.5.2002 for transmission 

of copies of this order alongwith copies of the  

Original Application with its anniures to the 

Respond en ts. 

copies of this order oe also given to the 

Advocate for the A pp1ict Mr. Rath and learned 

\A' Additional Sandiflg counsel Mr.S.l3ehera (on whom a 



3 
4, 

copy of this Original Application has Oeen served by 

24-5-2002. 
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